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Affidavit of service filed in Court today is taken 

on record. 

Mr. Aritra Basu, learned counsel appearing for 

the writ petitioner, on instruction from his client, 

prays for leave to withdraw this writ petition 

unconditionally. 

Such prayer is not opposed by the 

respondents. 

Leave is granted to the petitioner to withdraw 

this writ petition unconditionally. 

However, it is made clear that, the petitioner 

shall be at liberty to avail of its remedy, if any, strictly 

in accordance with law. 

In view of the above, this writ petition being 

W.P.A. 29209 of 2023 stands dismissed as 

withdrawn. 

Interim order, if any, stands vacated. 

 

 

                                                                           (Aniruddha Roy, J.) 


